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Mr.N.Prusty, Member(J) :

Nobody appears on behalf of the applicants evén on
‘the second .call during the course ,of the day. Nore of the
- . applicants is also presént when this matter is called. ,Howev>erb,
Mr.P.K.| Arora, the learned counsel| for the respondent;c, is‘
present! On 23-2-04 since nobody appeared on behalf of fhe
applicants after sad demise of Samir Ghosh, learned counsel for
the app‘L-icant:s, the applicants were directed ﬁto encage a shitable
lawyer to conduct their case, otherwi]se app_ropriate .order shall

be passed on the next date. Inspite of the above order, the

a:pplicargtS have not engaged anybody ":to conduct their case nor

anyone of the applicants is present, when this matter was taken

up.

2. In view of above, as itlappears the applicants are .

no more interéested to proceed with the case. The OA is

accordingly dismissed for default. No order as to cost —
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